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to inspect the material. Hi* inspection 
established that percentage of dust 
would not exceed 14.5 per cent in the 
rake. It wa» also revealed that two 
handlings were involved in the un
loading operation at destination which 
also contributed to the breakage of 
the coke. Bharat Coking Coal Ltd. 
have not yet settled any claim 
against the complaint as the matter 
is still under examination.

Check on Espionage Activities of 
Employees of Embassies

3918. SHRI SHYAM SUNDER 
MOHAPATRA: Will the Minister of 
HOME AFFAIRS be pleased to state 
whether there iB a special cell in the 
police Department in Delhi to check 
espionage by employees of Embassies 
in India?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN) : No, Sir.
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at Dnm Dum Central Jail

3920. SHRI H. N. MUKHERJEE: 
Will the Minister of HOME AF
FAIRS be pleased to state:

(a> whether Government are aware 
that 36 extremist prisoners at Dum 
Dum Central Jail began a hunger 
strike on the 7th February, 1975 de

manding among other things politi
cal status, scrapping of the Mainte
nance of Internal Security Act and 
Defence of India Rules and provision 
for separate kitchens for political pri
soners;

(b) if so, the steps taken to look 
into their demands; and

(c) the decision taken thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF
FAIRS, DEPARTMENT OF PER
SONNEL AND ADMINISTRATIVE 
REFORMS AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
OM MEHTA): (a) to (c).
According to information receiv
ed from the Government of West 
Bengal, 36 prisoners of Dum Dum 
Central Jail said to be of extremist 
leanings resorted to hunger strike 
with effect from the 6th February, 
1975 to press certain demands which 
infer alia* included the repeal of the 
MISA and D.I.R. grant of “political 
status’* to convicts connected with 
political parties, etc. and arrange
ments for separate kitchen for “poli
tical prisoners'’. Seven prisoners 
called off the hunger strike on the 
10th February, 1975 and the remain
ing prisoners on the 14th February, 
1975.

The State Government have re
ported that the grievances of the 
prisoners regarding alleged ill treat
ment, medical faculties, food, and




